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ADDITIONAL REPLY STATEMENT _ VII OF THE 5TH RESPONDENT

1. The 5h Respondent is M/s.MADURA COATS PRIVATE LIMITED, papavinasam

Mills Post, Ambasamudram Taluk, Tirunelveli District - 627 422. The 5th

J.
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2.

Respondent is represented

acquainted with the facts

herein by its Senior Manager - Legal, who is well
and circumstances of the case, authorized to and

competent to rrerify to this Additional Reply Statement _ VIL

The address for service of all notices and process on the 5rh Respondent is that of
iG Counsel M/S,ARUN ANBUMANI & ARYA RAJ, Advocaies at IV, High Court
Chambers, High Court Buildings, Chennai _ 600 104.

The 5ft Respondent submits that in the above o.A., they had earrier fired a Repry
Statement dated 05-12-2017, Addiitonat Reply Statemen* dated 24_t2-2l7g, ZB_

02-2020, L3-07-2020,01-09-2020 and 19-11-2020, aI atong with documents,
before this Honbre Tribunar. This Hon'bre Tribunar had passed orders dated 24-
01-2020, 28-02-2020, 15-07-2020 and 03-09-2020 giving certain directions to the
Respondent Board. Vide this Hon,ble Tribunal,s last Order dated 03-09-2020,

futher time was granted to ihis Respondent as wefl as to the Respondent Board
for filing detailed comprehensive report and the hearing was adjourned to 27-ro-
2020_

The hearing before this Hon'ble Tribunal scheduled for Z7-IO-ZOZO was re-

scheduled to 20-11-2020. 0n 19-11-2020, the 5rh Respondent Filed an Additional

Reply Statement - V along with documents setting out the deveropments that had

taken place pursuant to the Order dated 03-09-2020. Similarly, the hearing

scheduled on 20-11-2020 was re-scheduled to 18-12-2020. On 19-11-2020, the

5th Respondent filed an Additional Reply Statement - VI along with documents

setting out the developments that had taken place pursuant to the Order dated

03-09-2020. lt is prayed that these may be read as paft and parcel herein. The

hearing scheduled on 18-12-2020 was re-scheduled to 19-01-2021. Since some

more developments have taken pJace after 18-12-2020, the sth Respondent is

flling the present Additional Reply Statement - VII along with documenb to bring

the same to the benign consideration of this Hon'ble Tribunal.

The 5s Respondent submits that pursuant to its re-submission of the CTO

Application through OCMMS, they received an email dated 18-12-2020 from the

Respondent Board intimating them that the CTO (Air & Water) has been granted

and the 5th Respondent was advised to check the OCMMS Account for details.

Pursuant thereto, the 5th Respondent learnt that the Respondent Board has issued

CTO (Direct) to their Unit on 77-72-2020 with validity upto 31-03-2021 vide

Consent Order No.2005221693746 dated 77-72-2020 bearing Proceedings No.TS/

TNPCB/E.0787TNV IRL/fNV lA/2020 dated 17-12-2020 issued under Section 21 of

3.

4.
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the Air (Prevention ar'rd controi of poilution) Act, 1981 and Consent order No.

2005121693746 dated 77-rz-2020 bearing proceedings No.T5irNpCB/F.0787
TNV/RL/TNV/W2020 dated 17-12-7020 issued under section 25 of the water
(Preventlon and contror of polution) Act, r974, for the products, capacity and
effluent generation as soughr for by the 5rh Respondent subject to certain speciar,
additional and general condilions Cetailed thereln.

5' The 5rh Respondent submits that the above referred documents are annexed

along with this Additional Reply statement - ViI and it is prayed that the same
may be taken on record by this Hon'bre Tribunar. The 5th Respondent further
submits that cES, Anna university have already inspected the unit, completed the
water & waste audii and their Report is awaited. The 5th Respondent wil be

submitting the same to the Respondent Board )mmediately upon receipt of the
same. The 5th Respondent is reserving rts right to file a further/additionar Reply

and fufther/additional documents, as and when need arises.

It is therefore most respectlully prayed that this Hon'ble Tribunal may be pleased

to take this Additional Reply Statement - VII on record and render justice.

DATED AT CHENNAI ON THIS THE 18IH DAY OF JAN

COUNSEL

VERIFICATION

5TH RESPONDENT

I, M,RAMASUBRAMANIAN, Senior Manager - Legal of the 5rh Responden! having

office at Papavinasam Mills post, Ambasamudram Talu( Tirunelveli District - 627 422,
now at Chennai, do hereby verify that the contents of paragraphs 1 to 5 of the
Additional Reply statement - VII are based on records, true to the best of my

knowledge, information and belief and I have not suppressed any material fact.

VERTFTED AT CHENNAT ON THrS THE 18rH DAy OF JANUARY, 2021

.. .r i$11,'.;;r:,'* -. .:l
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5TH RESPoNDENT
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From: ocmms-tnpcb@gov.in <ocmms-tnpcb@gov.in> 
Sent: Friday, December 18, 2020 10:46:17 AM 
To: Sivakumar Alagiriswamy <Sivakumar.Alagiriswamy@coats.com> 
Subject: Application Granted(OCMMS)  
  
EXTERNAL EMAIL: This email originated from outside Coats. Do not click links or open attachments unless you 
know the sender and know the content to be safe. 

 
Greetings!  

Dear N SRINIVASAN, 

The CTO (Air & Water) for your application no. 21693746 has been Granted. Please check your OCMMS 
Account for details.  

Thanks & Regards: 

TNPCB 

This is computer generated mail. Do not send any mail to this email ID 

 
 

Annexure R5 - 95
Page 4 Page 4

mailto:ocmms-tnpcb@gov.in
mailto:ocmms-tnpcb@gov.in
mailto:Sivakumar.Alagiriswamy@coats.com


Annexure R5 - 96

Page 5 Page 5



Page 6 Page 6



Page 7 Page 7



Page 8 Page 8



Page 9 Page 9



Page 10 Page 10



Page 11 Page 11



Page 12 Page 12



Page 13 Page 13



Annexure R5 - 97

Page 14 Page 14



Page 15 Page 15



Page 16 Page 16



Page 17 Page 17



Page 18 Page 18



Page 19 Page 19



Page 20 Page 20



Page 21 Page 21



Page 22 Page 22



Page 23 Page 23



BEFORE THE NATIONAL GREEN TRIBUNAL (SZ)
CHENNAI

APPLICATION No.232 OF 2017 (sz)

BETWEEN

S.P.MUTHURAMAN,
S/o.S.Ponnusamy,
No,204, Railway Feeder Road,

Sankar Nagar Post - 627 357,
Tirunelveli District. ...Applicant

AND

1. THE SECRETARY,
Environment and Forest Department,
Govemment of Tamilnadu,
St,George Fort, Chennai - 600 009.

And 4 Others. ...Respondents

ADDITIONAL REPLY STATEMENT - VII
PAPERBOOK FILED BY THE sTH RESPONDENT

M/s.ARUN ANBUMANI & ARYA RAI
(Counsel for the 5th Respondent)

Mobile No.98410 56005


